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::+:PUBLIC ACCOUNTS COMMITTEE
EIGHTYTHIRD REPORT

SHRI SONAVANE (Pandharpur) : 1
present the Eighty-third Report of the public
Accounts Committee on Excesses Over
Voted Grants and Charged - Appropriations
disclosed in the Appropriation Accounts
(Civil), (Post and Telegraphs), (Railways)
and (Defence Serviees) for the year 1069-68
and action taken by Government on the
recommendations - of the Public Accounts
Committee contained in their Thirty-first
Report.

15 hrs.

STATEMENT RE : IMPOSITION OF
TARIFE ON TEXTILES BY U.K,

THE MINISTER OF FOREIGN TRADE
AND SUPPLY (SHRI B. R. BHAGAT) :
This is a 5% page statement.

MR. DEPUTY-SPEAKER :
lay it on-the Table.

He may

SHRI B. R. BHAGAT : 1 lay it on the
Table of the House,
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MR. DEPUTY SPEAKER : He has laid

it on the Table of the House. I shall listen
to you later on ; you give me notice.

Statement

Mr. Speaker, Sir, with your permission, I °

rise to make a statement on the announcement
made on the 22nd July, 1969 in the British
House of Commons by the Honourable Mr.
Antheny Crosland, President of the Board
of Trade, regarding the action proposed to
be taken by the United Kingdom Govern-
ment on the Report submitted by the
Britigsh Textile Council. This announcement
has npaturally caused great concern to the
Hon. Members of this House.

2. It appears from the statement made
.by: the President; Board of Trade, that while
the. U.K. Government have not accepted
some of the recommendations relating to
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financial assistance to their textile industry,
they have accepted the recommendation to
introduce, as from January 1,1972, a tariff
on imports of cotton textiles from the Com-
monwealth Preference Area. On cotton
cloth, the main item of trade, the duty
would be 15%. From that date, the existing
general quota system- would be terminated
and the U.K. Government would consider
the use of quotas only on particular pro-
ducts under the long-term cotton arrange-
ment of on GATT, and only if total
imports of cotton textiles rose significantly
above the present level and caused disrup-
tion to the market in those particular pro-
ducts, We are distressed to find that a con-
clusion on the treatment of such an impor-
tant product in our trade with the U.K. as
cotton textiles should have been reached
without prior consultations with us.

3. As the Honourable Members are aware,
the trade between India and the U.K. is
regulated by the Indo-U.K. Trade Agree-
ment of 1939. Under this Agreement Indian
cotton textiles are entitled to a duty-free
entry and a guaranteed margin of preference
in the UK. market. 1t also provides that
any proposal to vary its terms should be
the subject of consultations between the two
Governments.

4. In 1959. when the U.K. proposed to
become a member of the European Free
Trade Area, the British Government approa-
ched us for releasing them from the opera-
tion of certain provisions of the Indo-U.K.
Trade Agreement of 1939 to be able to
reduce and finally eliminate duties on im-
ports from EFTA countries. At that time
the view of the Board of Trade was that
U. K.’s membership of the EFTA would not
materially affect India’s interests. The Board
of Trade recognised that if, following the
reduction or elimination of Common wealth
Preferences one or the other EFTA countries
should build up a new tarde in the U.K.
such as would cause material injury to
India’s  established trade interests, the
Government of India should have the right
to reopen the matter. The Government of
India agreed to give the release asked for
by the UK Government with, inter alia,
the following understanding and reserva-
tions :

““(a) ““the elimination of the contractual
preferences vis-a-vis Europeon Free
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Trade Arca gnods will not fnvelve
the levy of dury on Indian goods
at a rate higher than that at pre=
scor applicable ;

b}  where there is 8 compe'ing interest,
the U.K. will ensure that in
matters concerning levy of duy,
eig., Indian goods are mot placed
at a disadvantage in relacion to
goods Trom the European Free
Trade Area.”

5. In s far ac it has been possible 1o
study the stntement made by the President
of the Board of Trade, it appears to us that
while the developed counmrries which are
members of the EFTA would continue 1o
enjoy a dury frec enrry a3 well 85 n prefer-
ential margin of 172% on their exports of
cotron texribes to the Unfted Kinpdnm, the
Commonweailh countries which have been
cnjoying idearical privileges for a far longer
period  will lose them. The margm of pre-
ference  available 1o Commoawcalth will
now he a mere 2§ O

& Io 1966 1he Commonwealth Trade
Miniyters reaffirmed rhe value of the Com-
monwealth preference sysiem 10 all members
of the Commonweahh, and partica’arly o
ite less deve oped menvbers. The decision of
the Brivish Government goes quite contrary
o this re-aifiroa o,

7. In January this year, | had the pri-
wilege of seenmpanying our Prime Miniter
1o attend 1he Commonweal b Prime  Minis-
ters” Conference. Afier mu ual mnmlla:iuns,
the Hezds of Commonuealth Governmen's
had agreed, and 1, now guome from the
communique issved afier the Commonwealth
Prime Ministers' Conlerencs that “there was
continuing scope for the expansion of Com-
manwealih irade and for this purpose there
was & need vo sirergrhen thew ell-established
links amongs  Commonwealth  members.
The Couorse which the UK, Gowernment
propose 10 follow from January 1,157 i
jmreducing  tariffs on imponts from  the
Commenwealih  Preference  Area  would
weaken mnd not sirengihen ithe Common-
wealth links apd would alio adversely &ffeet
a major sector of the exponl tade of a deve-
lopiog Commonwealth eoumry like India.

g The proposed siep of the LK.
Government runs counter 1o the provisions
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of the Ceperal Agreement of Teriffs and
Trade. Anicle XMXMVII of the GATT pro-
vides an undertaking oa the pan of the
developed cop mciing parties o “refmin
from introduc 0g. or increasing the incidence
of, customs  duties or pon-tarif  import
barriers on products currenily or potentially
of particular cxpore interest 1o less-developed
contraciing panies.”

9. The UK. propoml also constittes
a retrograde step io the context of Resolu-
tion Moo 21 (1) which was unanimowsly
adopted in UNCTAD Il recognising the
consensus in favour of the early establigh-
ment of & mutually acceplable sysiem of
peneralised, non-reciprocal and non-diseri-
minatory preferences which would be benes
ficlal 10 the developing counirles.

10. The importance of the coton textila
industry 1o our economy is well known.
This provides direc: imploymznt ta 1| mid on
workers and indirect employment fo many
more. The health of this indusiry iy, 10
a considerable excent, dependen: oo favou-
rable expont opporiuniles abroad.  Since
the L. K. market ascouns for me oy 35%
ai pur iotal oonen rexile expor 3. a closa
re'ationship has developed between Indian
production, exporis and the requirements
of the Brivish market. The uni'ateral action
now proposed hy the U, B, Covernment
will invelve a structural chamge and &dd to
the problems which face our (extile
industry.

11, In his siatement the President of
the U. K. Board of Trade has ricognised
that under the proposed arrangement, Inda
would be able 10 expom o the UL K. lows
than what would have been posiible wnder
the existing system. He has added 1hat
when ihe 1ime comes his Government would
1ake this facor imo  accoum in derermining
their aid o India. 1 would only add that
aid is oo substhwe for trade.

12, The Eritish testile industry may be
caperiencing some difficuliles. It is, howe-
ver, significant that during ihe last eight
years, while a number of counries have
increased thelr textile exporis several fold,
Indian expprs have been more or bess Sleady
and have posed no threat to the Briish
textile indusiry.

13, The Government of India regret the
course of action proposed to be followed by
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* the U, K. Government In thip mareer, which
_goes apalna the  commitmenis made by
them fo India balaleraley a8 well as mullila-
werally. 1 am herefore, ' Instructing our
High Commissioner in London 1o bring 1o
the notice of the U. K. Government our
merions concern in the matier, The Presi-
* dent of ibe Board of Trade has himse!l said
Im his simrement that he would be inifarting
-mboeasary discustions with ihe Governments
. concerned. It is my earnent hope that these
disruion will make it possihle for the twn
- Governmenis To arrive ol & mwtually accep-
bie golmion of 1he dificulties of the texrils
* Indusries of the United Kingdom and India
in consonence with the scoepied basis of
. monombe  relationship between  the two
countrics and also 1he evolving imerpational
policy in relation to the trade of develo-
" pleg countres.
L1500 b

GOLD (CONTROL! AMENDMENT
BLL*

THE MINISTER OF ETATE IN THE

MINISTRY OF FINANCE (SHRI P C,

< BETHI) & 1 beg to move for leave to infmo-

- duce & Bill to amend the Gold (Contrel) Act,
* 1R

SHRI 5. M. BANERIEE (Kampur) :
¢ Mir. Sebi s asking for kawe 1o introduce
# Bill 10 amend the Clold Contral Act, The
Swement of Objeers and Reasons refers 1o
"the provisions  declared invalid by The
‘ Gupreme Court. The provisions in this Bill
‘mre umnecessary and ahould be scrapped.

Dividon Mo. 6]

Ahirwar, Shri Nabo Ram
Arumegam, Shri R. 5.
Asghar Husain, Shri
Amad, Shri Bhagwai Jha
Barus, Shri Bedabrata
Barus, Shri R.
Barumareri, Shri

Bhagat, Shri B. R.
Brandas, Shri R. D.
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The Act had three ohjectiver, Tt almed m
poing amuggling. 1t has not stopped ; on
the other hand It has increased. It was
meant to bring out o surfsce concealed pold.
It mever eame ; it went deeper. Shri Morarji
Dewi is owt,  Founhly, ihey expected 1he
price of gold 1o come down : it has pot ;
in fact it has gone wp, In the interest of
the country and im the welfare of goldsmithy
some of whom had 10 sacrifice their lives
because of the wrong declslon of 1he Gove-
mment, the Act should be scrapped. We
wanl no amendment ; we want the Govers=
menl 10 withdraw this snd screp the
A,

st fore wxr - (wpwlt) - TEE
aftea, B ot gew frdw ek oW
wifer firar &

MR. DEPUTY-SPEAKER : 1 have receie
wed three or four notices bat only ooe pers
fon will bt permaiied,

SHRI P. C. SETHI - Parliament iy com-
petent to legislate on this matter. The
Supreme Court has struck down only five

or six provisions of the Act and 1this Bl
reciifies it.

Mr. Banerjee talks on the mérits of the
Act which we can very well ke up duriag
the coune of the debate.

MR. DEPUTY SPEAKER : The gus-

“That leave be granted 16 introduce
Bill 10 amend the Cold (Coniral) Act, 1968,

The Lok Sabha divided,
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Bhattacharyya, Shri C. K,

Bist, Shri J. B. 5,

Bohra, Shri Onkurlal

Chanda, Shri Anll K.

Chanda, Shrimati Jyotsas

Chandnka Prasad, Shri

Chatierp, Shri Krshoa Kumar

Chaturvedi, Shn R. L.
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